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FT IT-GTT (1) F FAMQ, AANST AL, T Atwzar (Favorn), zferr qex oo, Feraars f w5 a
EENTCRERIRIDI

1313 GI/2026 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

e STater, =7 sAferfaae it omer 20E ¥ S9-4TT (1) F AT § 9eH TSR g =1 e
FATT TLHTT T TET T TS 2|

aq: o1, T Iy F fare ara g a7 g 3<% srfarfaaa i ey 20E & 3w-emeT (1) g
& ITRRAT T TART Fd g0, FAIT T T JITUd el g o gt | sfeafea i ST e 8q
AfEwEra i1 ST 2

THF ATATh, T8 ATA=H ¥ g 20E Ft IT-4TT (2) F Siavid, Fald G ag AT Tiud wdr
g T woro =9 arfergmer & waras i Aty & ot § AR gt ot s F 9w § 115 g
QO FIT g § [Afga 81 SrusT

ST

SATERIZU | (AT T a2 FHIR §&AT 213 F 19 92 G5 S Hq 1 A7, T Prer F I
TTHT (oI HeAT U1 |, 04-30 /ST UHS =6 |

STERIGOT 3T ST ATt 1 T Sierm fEawor (S3=Tel aigd d9ar [&aT §3=rsii )

e HewT T I T IEEIE
T | T o
i) | e o
1. WEqE S/o g AT ( 02-04
/s )
2. ATH FTIT S/o WIHIE g%
(03-00 w/sfT )
HZHE S/o AIgHE g
. - (gew =T ) i
1 | 161/*2 | 01-05 T N . EI::@; Ol
(03-00 /sfY )
WEHE S/o HIEHIE EAlh
( HA F@THT )
4. =aT 91T S/o ga+ |1er ( 03-00
/ST )
2 | 164/%2 | 01-26 st GG ASHAT S/o FTEH a1 Nl T
1. HTTToaT S/o =T (0-36
eI
3 | 16372 | 0-22 EEL T 2. IFeA Sfo qRFHT (1-38 TW/ST) | oA e
#ier S/o aaHT (HH
=TT )
FTITTT S/o T T T
4 | 294/ | 0-01 st qET FATE FeT - 1 e
qeq7




[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 3

1. FATATT S/o T
Feare ((1-10 T/sT)
2. FATHTHT S/o FTT ( 2-26
5 | 293/*/* | 0-01 Bl T ) T e
3. == S/o ALHT ((1-13
eI
4. StFIT S/o =T (1-13
T/ )
AT S/o IFFET Ol Ol
QIEOTFT W/o T TTET e qT

6 | 289/%/1| 0-12 fastr
7 | 291/%/3 | 01-03 IGEil

E1ES

[®T. . RSP/Gazette/20E/LC.N0.213/GY-WD/GTL]
HAS T, |5 /HT /smaadr

MINISTRY OF RAILWAYS
(South Central Railway)
NOTIFICATION
Secunderabad, the 20th February, 2026

S.0. 956(E).— Whereas, by the notification by Government of India, in the Ministry of Railways (Railway
Board), number S.0.No.5749(E) Dated. 11-12-2025. Published in the Gazette of India, Extraordinary, Part-II Section
3 Sub section (ii) issued under sub section (1) of section 20(A) of the Railway Act, 1989 (24 of 1989), the Central
Government declares its intention to acquire the land specified in the schedule annexed to the said notification for the
Construction of Road Over Bridge in Lieu of Level Crossing (LC) No.213 in Matmari Village of Raichur Taluka in
Raichur District, in the state of Karnataka.

And whereas an extract of this notification was published in the daily newspapers the Samyukta Karnataka
Dated: 26-12-2025, Deccan Herald Dated: 26-12-2025 and Praja Vani Dated: 27-12-2025 with the approval of Manoj
Kumar, Chief Engineer, Construction. South Central Railway, Secunderabad, under sub-section (1); Section 20A of
this Act.

And whereas, in pursuance of sub-section (1) of 20 (E) of this Act, the Competent Authority has submitted its report to
the Central Government.

Now therefore, on receipt of the report of the Competent Authority and in exercise of the powers conferred by
sub-section (1) of Section 20(E) of the said Act, the Central Government hereby declares that the lands mentioned in
the Schedule have been annexed. To be obtained here for the purpose mentioned above:

Further, in pursuance of sub-section (2) of section 20E of this Act, the Central Government, hereby declares
on publication of notification in the Official Gazette, that the land specified in the schedule annexed here to shall vest
absolutely in the Central government is from all encumbrances.
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SCHEDULE

Description of Lands in Acquisition: Construction of Road Over Bridge in Lieu of Level Crossing (LC) No. 213

to an extent 04-30 A/G Acres in Matmari Village of Raichur Taluka in Raichur District.
Brief description of land to be acquired with or without structures in a particular railway project.

Village: Matmari

Taluka: Raichur

District: Raichur

Extent Tvpe of Nature Trees
Sy of area yP of Owner Structures
S.No . Land etc.,
No. in (Govt/Pvt) Land Name If any
Acres (Wet/Dry)
1. Mahimood S/o Haneef Sab
(02-04A/G)
2. Alam Basha S/o Mohammad Haneef
(03-00 A/G)
Mahemood S/o Mohammad Haneef 1 No.
. (Joint Owners) of .
! 161742 01-05 Private Dry 3. Alam Basha S/o Mohammed Haneef Neem Nil
(03-00 A/G) Tree
Mahemood S/o0 Mohammed Haneef
(Joint Owners)
4. Chanda Pasha S/o
HasanSab (03-00 A/G)
2 164/*/2 01-26 Private Dry Nazaramiya S/o Kasimsab Nil Nil
1. Veerabharappa S/o
Ayyanna (0-36 A/G)
3 163/*/2 0-22 Private Dry 2. Venkatesha S/o Sharabanna Nil Nil
(1-38 A/G) Veeresha S/o Sharabanna
(Joint owner)
Veerabharappa S/o 1 (I)\It?
4 294/*/* 0-01 Private Dry Ayyanna kurabaru Neem Nil
Tree
1. Veerabharappa S/o Ayyanna
kurabaru (1-10 A/G)
2. Veerabharappa S/o
. Ayyanna (2-26 A/G) . .
5 293/*/* 0-01 Private Dry 3. Thayanna S/o Narasanna Nil Nil
(1-13 A/G)
4. Jambanna S/o Sharabanna (1-13
A/G)
6 289/*/1 0-12 Private Dry Eresha S/o Urukundappa Nil Nil
7 291/*/3 01-03 Private Dry Sharanamma W/o Veeranna Gowda Nil Nil

[F. No. RSP/Gazette/20E/LC.No.213/GY-WD/GTL]
MANOJ KUMAR, CE/C/RSP
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